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[27th August, 1984] .

- . . An Act further to amend thc C.mematograph Act, 1952

BE it enacted by Parhament in the Thlrty-cﬁfth Year of the Republlc of

Incha ag” t‘ollows —

1 ThlS Act may be called the Cmematograph (Amendment) Act 1984

- 8Tof1952. 2. In the Clnematograph Act 1952 (herelnafter referred to as the
: pr1nc1pa1 Act) sectlon 6B shall be om1tt-ed . :

3 In sectlon 7 of the prlnclpal Act 1n 'sub sectlon (1),

(a.) for the Words “he shall be pumshable with Imprlsonment for
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“of séction
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Amend- S

: ment: of
S . ~section 7.
P a terrn) Wthh may extend to two. -years, or with fine ~which - may- "« . *

o . extend to twenty thousand fupees, or w1th both afd in the case of a N

- conhnumg offence with. a further fine which may extend to five .
"~ thousand rupees for each’ day ‘during’ which the offehce continues:”, =

';_;_'_‘the following shall be substituted, namely:—"" = . -

_

- for each day dur1ng which - the offence contmues -_‘]._.;

Prov1ded that a ‘person WhO exh1b1ts or permlts to be exh1-= ‘

~ “he shall be pumsﬁable Wlth 1mpr1sonment for a term which .
may extend to three years, or with fine which may extend to one . -

o - - -lakh rupees, or Wlth both, and: in the case; of a continuing of‘fence:"'
o with a: further fine which ‘may extend to twenty thausand rupees=

E _.'blted in any ‘place a video film in contravention of the prov1srons'- SR
L of sub clause “(i): of clause (@) shall'be pumshable with imprison-

one lakh- rupees, and in the case of a continuing offence with a

. ment for a:tetm which shall not be less than three 'months; but -
~ which may extend to three yearg and: ‘with fine wh1ch shall not .-
be. 1ess than twenty thousand rupees, - but whlch may “extend to o

- further fine which . ‘may ‘extend to twenty thousand rupees for -

'_each day during Whlch the offence contlnues

Provlded further that a court may, for adequate and specia¥

reasons to ‘be mentloned in the’ ]udgment impose a -sentence of -

1mpr1sonment for a “term of - ?ess than three months or a ﬁne of-

Jess. than tWenty thousand rupees: 4

by’ in ‘the ex1st1ng first prov1so for the words “Provrded t,hat” s

the words “Prov1ded further that” shall be substltuted -

(c) in the exlstlng second prov1so for the Words .‘;Provided"_;

ftlrther” the words “Prov1ded also” shall be subshtuted o

510

d4



